APPLICANTS :~Sri.C.Govinda Rao,
V/S.

RESPONDENTS :- The Local Audit Officer(Air Force),

Te

l.

20

Suhject :~

B

CENTRAL ADUINISTRAT IVE_TRIBUNAL
7 BANGALGRE. BENCH

Second Floor,

Commercial Complex,
Indiranagar,‘
BANGALORE— 560 038,

Pated: 2 8SF P 1994

APPLICATION No: 822 of 1994.

Bangalore and three Others.

, < te
Dr.M.S.Nagaraja,Advocate,
Ng.ll,Second Floor,

First Cross,Gandhinagar,
Bangalore-560 009.

i, 'Shanthappa’ .
isél?Central Govt,Stng.Counsel,
High Court Bldg,Bangalore-1.

-FOJ.'W:)J:fiing nf -

“opies of the Order-
Central Admini

. Please find enclesed herewit
mentioned application(s) on

Tssueo ot

&9 lalae <

u..gm*

strative

Passed by the
Tribunal,Bgj

ngalara,

h a copy of tha ORDER/
s Tribunal i the above

13th September,1994.

N
(:/7 </
S SN oras @

DE PUT T
e {,ﬂ Y REGISTRAR

JUDICIAL BRANCHES,



e e it i

e v one et
AN .

- '_,,) i S e .;_v ‘-A::-‘.s‘;k,-;;uv-:‘:i:n?{'-, an =fq‘cv_ .- . S et _—‘ ,;,»‘,JO_—R D-_E R - .1”7 sy — e T = et

CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH
ORIGINAL APPLICATION No.822/1994

TUESDAY THIS TH’ 13TH DAY OF SEPTENBER, 1994

SHRI jUSTICE PoK. SHYAMSUNDAR ., VICE CHAIRMAN

SHRI T.V. RAMANAN .e MEMBER (A)

- Sri C. Govinda Reo,
Aged 55 years,
S/o Late Sri C. Bhujanga Rao,
77/1, (First Floor), 2nd Main, -
111 Block, T.Nagar, ,
Bangalore-- 560 028, cee Applicant

(By Advocate Dr, M.S. Nagaraja)
Us.

1. The Local Audit Officer (Rir Force), -
26 €D (AF), HAL, :
Bangalore-560 017.

2. The Controller of Defence Accognts'(Air Force),
107, Rajpur Road, Dehradun (u.p.) 248001.

3. The Contrnller General of Defence Recounts,
No.V, West Block, ReK. Puram,
New Delhi - 110 066.

4, The Union of Indis,
represented by Secretary to Govt. of India,
Ministry of Defence, South Block,
New Delhi - 110 004, ens Respondents

(By Advocats Shri G. Shanthappa,
Central Govt AAddl. Stg. Counsel)

Shri Justice P.K. Shyamsundar, Vice Chairman .

We have heard bothvsides and are surprised that therse
is a litigation on a matter like admissibility of_élaim for Daily
Allowance and Nileéée allowance for localleU;neys. Admittedly,
the situation is totally covered by 0.M. No,19030/1/76-E IV(B),
dated 30.1.1978, issued by the Ministry of Finance, Department of

Expenditure. We need only edumbrate in particular to paras 2(b)
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-, temporary place of duty from th
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and 2(d). They read as follows

"(b) Calgglé;ion of

Daily allowance for fraction of a déy
occuring during absenge from headquarters
(other than local joutneys) will be calculated
a8 under $- i i

(2) For absance not eLceeding 6 hours., Nil

(b) for absénce exceefiing 6 hours but
" not exceeding 12 hours. 708 of the

! normal rates. -

(c) for abssnce exceefling 12 hours Full daily
‘ ) allowance.

~ |
In the case of local journeys, daily allowance will
be admissibie at half|the rates mentioned above,"

"(4) Mileage and daily allowsnce in case of local
journeys.,

hereafter bd admissible if the temporary place of
duty is beyond B K.M.|from the normal place of duty
irrespective of whether the journey is performed by
the Gouernmqnt servanf from his residence or from
the normal place of duyty.
l

Daily gllowance in respect of local journeys
will be at the rates indicated in para 2(b) above.
Journeys within the limits of an urban agglomeration
within which a Governsent servant's headquarters are
located will also be xreated as local journasys."
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Travelling allow*ﬂce for a loezl journsy shall

Both the aforsesaid paﬂas, intar+alia, provide together for payment

| '

of daily allowance and mileage gllowsnce in regard to travel to
1 residence of the concerned officer.

- 3

The aforesaid 0.M. haqing1iaid JOWH the requiraments, the department

appsars to be scfupulqusly avoiding paying heed to the same, All
| .

that they need is to apply the pelevant provision in the said O.M,

and pay to the applic%nt admissfible daily allowance and mileags

allowance, if he has made the rgquired journey.

2. ) Learned Counsel for tHe applicant tells that thte said
O0.Ms has not been replaced and t#he learned Standing Counsel for

the Unicn of India alsp tells uj that the PéM. referred to above

00.30.




has not been repealed, struck down or altered in any mannsr.
In other words, the O.M. holds good even today. If that is so,
the right.of the par?y Has to be regulated if thg said 0.M, is
posing no problem in understanding and implémentation. We also
notice from the récords.that thevdaily allowance and mileage
. allowance to the app;icant had been paid upto:the end of 1991,
R i - 'It is anly thereaftef the Govt. is refusing to costinue the treat-
| ment meted out”tq him'and there appe=zrs to be no plausibleAreason
at all as to why it should not have the authority subsequently.
Hence, it is we allow this application. Annexure-A2 is quashed..

We direct the respondents to repay the amount if any, recovered

from the applicant. There will be a direction to the Govt. of
India to re-do the computation of road mileage and D.A. in accordance
with the U.M. of 1978 referred to supra. Necessary computation to

be done and péyment due be made thereafter to the applicant within

a period of two months from the date of receipt of a copy of this

order. No costs.
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